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ARREST, CONVlcrION AND RELEASE 
OF MEMBERS 

MR. CHAIRMAN: I have to inform the 
House that the Speaker has received two 
identical communication; dated tbe 29th 
April, 1968, from the Sub-divisional Magi· 
strate, Parliament Street, New Delhi, which 
read as follows: 

"I have the honour to inform you 
that I have found it my duty, in the 
e"e~ise of my powers under section 64 
of the Code of Criminal Procedure, to 
direct that Sarvashri Kedar Pa.wan and 
Gunanand Thakur, Members. Lok 
SabhS; be arrested under section 188, 
Indian Penal Code, for defiance of the 
~robibitory ord~r under section 144, 
Criminal procedure Code; in force, by 
taking out a procession near Irwin 
Statue, in the jurisdiction of poli~e 
Station, Parliament Street, New Delhi, 
against Kutch Award. 

Sarvashri Kedar Paswan and Guna· 
nand Thakur were accordinilly arrested 

a"t 12.10 p. m. on Ihis day Ihe 29lh 
April, 1968, and are being produced 
before the Judicial MasiJtrate at Parlia' 
ment Street Court for trial today." 
1 have also to inform the House that 

the Speaker has received the following 
communication, dated the 29th April, 1968, 
from the Masistrat., 1st Class, New Deldi, 
which reads as follows: 

"I have the honour 10 inform you 
Ihal Sar.ashri Gunanand Thakur and 
Kedar Paswan, Members of the Lok 
Sabha were tried at the Parliament 
Sireet Courts before me on a charse 
U/s. 188 of the Indian Penal Code for 
violation of the prohibitory orders Uis 
144 Cr. P. C. near Irwin Statue, New 
Delhi. 

On 29th April, 1968 after trial. I 
found them guilly of an offence U/s. 
188 of the Indian Penal Code and sent· 
enced them to imprisonment I ill tbe 
rising of the courl. 

They were, convicted u/s 188 J. P. C. 
and 'were released after tbe rising 
of tbe court today the 29th April 1~8. 

11.27 hn. 

FINANCE BILL, t968-eollld 

SHRI M. SUDARSANAM (Narasarao· 
pet): Tbe budget reflects a policy of reorien· 
tation in tbe rilht direction and may consi,' 
derably improve tbe economic prospects 
of tbis country. Tbe welcome measures 
include abolition of equity dividend tax, 
reduction ofsurtax, aboli lion of annuity 
d,eposit, removal of difrerences bet_II 
earned and' unearned incomes etc. Also. 
the reduction in the bank rate from 6 per 
cent to 5 percent should belp tbe capital 
structure. I am very sorry tha:t not even a 
sinille Member from tbe Opposition ,bas 
appreciated these facts. " 

There are, however. some Pf'OIICIsall 
wbicb are likely to have an adverw effect. 
For instance, tbere is absence' of· 'rellef ·in: 
taxation. Sucb reli.fs as have been liven 
are only marginal. Indeed, new and indirect 
taxes h ... e ,.been levied. The Central budpt 
tosether with th" railway budget andibe 
proposed inc~as,e in" ,tbe postal, rates will 


